
1)epartu\eftt'. "eaiSters. It wUl have, to ,tM 
,collected from, all over. the country by'. ' 
lcn1tlPY of ,tbe' CIsel of individual ;bee4i . 

'_utacterers at a total cott ·orthne .'00 mOat' wbidl mlY Dot bo commensurate 
witb tbe value of the information obtained 
tberebY. Iofor.a.tiol\ reaardiDI anY patti. 
cular IIleslsee eqaled in beedl, industrY 
can be collected a,Dd furnished. 

{el and (f). Beedi industrY is already 
aempted from the purview of dual taxation 
SYltOlll in al much as there is no duty OD 
un-manufactured tobacco used in tho mallU-
facture of Beedle •. 

Hippy Touri.ts 

8494. SHRI MOOL CHAND DAGA: 
Will the Minister of PARUAMENTt\RY 
AFFAIR.S A~D TOURISM be pleased to 
atate : 

(a) the names of the countries which 
leod bippy touriats to India. 

(b) tho number of IUcb hippies which 
came to India during tbe last five years 
abowiol country· wise and year-wise filure&; 

(c) whether there is any restriction on 
the period of stay of bippy tourists, if so, 
the maximum time allowed for the stay of 
such type of tourists; 

(b) wbether any atudy has been conduct-
ed on the life and activities of such tourists 
in tho countl')'j 

(0) jf not, the reaSODS therefor; and 

(f) the number of lucb bippy tourists 
deported during the last five year •• ivinS 
year.wise and couDtry-wise filUre8 and the 
reasons for their deportation? 

THB MINISTBR. ,·OF PARLIA· 
MBNTAIlY AFFAt&S AND TOURISM 

(SHill H. K. L. BHAOAT) : (a), 
(b) and (f)~ The Department of Tourbm 
do,., Dot maintain any sucb butes; Also. 
it is not pO&$ibJe to COlQPU" such statistics 
in the absence ·.of an accepted definitioD of a 
'hippy~. ' . 

-Cc) All tourists ale ,ovemcd: &1 tho 
normal rulos . and regulations of tourist 
vi~a •. 

(d) and (0). The lite and activities of 
all tourists ere being watched by the con-
cerned State/Union Territory Governments .. 
The Government of Ooa has registered a 
Dumber of drUB offences against them. No 
other State/Union Territory Government 
hal, however. reported any law and order 
problems on account of tourilts. 

Re(fulrement of Imports under DGL 

8495. SHRI R. P. DAS: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) whether it is a fact tbat all imports 
under OOL are required to be registered 
with DOTO before actual imports are 
affected; 

(b) the quantity of import with va Jue 
and names of the countries durins 1984 .. 85 
and 1985.86 under the registration scheme' , , 
and 

(c) the details rClardinl importers 
sbowing against each quantity, c.i.f. rate, 
total value, date of import snd country of 
ori,in? 

THB MINISTER. OF COMMBRCB 
AND FOOD AND CIVIL SUPPLIES 
<SHRI, P. SHIV SHANKER): (a) No, 
Sir. l~port of only a few item under OGL 
are required to be relis:ered with DOTO. 

(b) A Statement it liven below. 

(c) Import statistics are not maintained 
importer. wise. 




